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ORDER

Per: SHRI JAGADISH, A.M.:

1. This appeal by the Revenue is directed against the order dated
08.10.2025 passed by the Commissioner of Income Tax (Appeals),
National Faceless Appeal Centre (NFAC), Delhi for the assessment year
2022-23 arising out of the assessment order passed under section
143(3) r.w.s. 144B of the Income-tax Act, 1961 dated 08.03.2024 by

the Assessing Officer.

2. The Revenue has raised grounds challenging the action of the Ld.

CIT(A) in restoring the issue to the file of the Assessing Officer for
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verification and contending that the CIT(A) exceeded his jurisdiction

while doing so.

. Briefly stated, the facts of the case are that the assessee company had
filed its return of income declaring a loss of Rs.18,51,963/-. The case
was selected for scrutiny and the assessment was completed under
section 143(3) r.w.s. 144B wherein the Assessing Officer made an
addition of Rs.3,82,52,356/- comprising Rs.2,11,63,769/- on account of
“Other Expenses” and Rs.1,70,88,587/- on account of “Interest paid to
others”. The additions were made on the ground that the assessee had
allegedly failed to furnish supporting evidences in respect of the said

expenditure.

. Aggrieved, the assessee preferred an appeal before the Ld. CIT(A).
During the course of appellate proceedings, the assessee filed
documentary evidences including ledger copies, invoices and other
supporting documents in respect of the expenditure claimed. The Ld.
CIT(A), in order to verify the evidences produced, forwarded the same
to the Assessing Officer and called for a remand report. However,
despite issuing remand requests on more than one occasion, the
Assessing Officer did not furnish any remand report within the

stipulated time.

. Considering that the evidences produced by the assessee required
factual verification and also taking note of the fact that the Assessing
Officer had not furnished the remand report, the Ld. CIT(A) directed
the Assessing Officer to verify the evidences submitted by the assessee
and allow the expenditure if the same is found to be genuine. Thus, the
issue was restored to the file of the Assessing Officer for the limited

purpose of verification of the evidences.
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6. We have heard the Ld. Departmental Representative and perused the

material available on record. The grievance of the Revenue is that the
Ld. CIT(A) ought not to have restored the matter to the file of the
Assessing Officer. However, we do not find any infirmity in the action of
the Ld. CIT(A). It is seen that the Ld. CIT(A) had called for a remand
report from the Assessing Officer in respect of the evidences produced
by the assessee during appellate proceedings. Despite sufficient
opportunity, the Assessing Officer did not furnish any remand report. In
such circumstances, the Ld. CIT(A) was justified in directing the
Assessing Officer to verify the evidences produced by the assessee. We

therefore see no infirmity in the order passed by the Ld. CIT(A).

. In view of the above discussion, the grounds raised by the Revenue are

dismissed.

8. In the result, the appeal of the Revenue is dismissed.

Order pronounced in the open court on 09/03/2026.

Sd/- Sd/-
(SANDEEP GOSAIN) (JAGADISH)
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